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JTANTU T —1. The Returning/Assistant Returning
Officer, Jaipur Rural Constituency, Jaipur District, 2. The District
Magistrate cum Returning Officer/Assistant Returning Officer,
Jaipur Rural Constituency, Jaipur Distrcit, 3. The Chief Electoral
Officer, Jaipur, Rajasthan, 4. Election Commission of India through
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